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j . ' CENTRAL ADMINISTRATIVE TRIBUNAL, GUJAHATI BENCH.
. | .Driginai‘Application No. 233 of 1994;
‘ v Date of Order : This the 29th Day of June, 1995,
~ Justice . Shri N.G,Chaudhéri, Vice=-Chairman.
Shri G.L.5anglyine, Member (Administrative)
Shri M.P.éajék, Superintendént.'
Indian Council of Agricultural Research,
Research Complex for Mizoram Centre, '
Kolasib, Mlzoram. . : . .« o « Applicant.
ByvAdvocate Shri B8.K.Sharma.
" = Versus -
. Union of Iﬁdia & Ors. S -+ . . Respondents.
“gg. By Advocate Shri S;Ali;Sr.é.G.S.C. |
. GRDER
CHAUDHARI 2. (V.C) '
The épplication is direcfed against the order passed
by respondent N0.3 promotlng respondents No.4 to 7 as
Ao d [Tk -
v Assistant Administrative Uf‘f‘lcers/l The applicant prays that
| respdndents may be directed to appoint him on promotlon
%h ' to the Grade of R531stant Admlnlstratlve Officer a&bef~paserng
vV  bheaferesaidordenand from the date when the said respondents
were promoted, ) | - P |
2. ' Tﬁe applicant had filed a representation to the *

/ Director, I.C.A;R.,Réseérch Complex for N.E.H.Region seeking
séiféame felief.jof promotion. Hﬁuever, without waiting for
_the'decision oﬁ the saidlfepresentation he rushed to this

, » : ‘ '
Tribunal on 9.12.94. '
3. - The respﬁndents have admitted in para 9 of the
| written statement that the applicanﬁ had filed the representa-

tion on 19.11.94 but_state‘that'before its disposal the
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applicéﬁt had File& the 0.A. without waiting for the result
of the representation. | B

4y We therefore think that.it will be appropriate to '
direct the concerned authority of the respondents to deal
with and dispose of the said representation om merits.

S. It may be noted that it is the contention of the
apblicant that éince-he belongs to'schéduled caste community
and as according to him the roster of the reservation of
vacancy for the promotion requireﬁ scheduled caste community
_to be appointed he is eligible to be promoted. This question
needs to be critically examined.- | Q

6 It also appears that the\applicant was considered
by the bPC én 5.1D.§ﬁ for selection for promotion but he
was not found éuitablé. Hence the authority ghich will deal
.with the fepresentatioﬁ may also consider in fhe event of
applicant being found eligible agéinstxthe reserved post
whether a.revieu.DPC should be constituted to obviate the o
legal hurdle of selection for the purpose of evalgating
relative assessment of.the applicant with the candidates

who have élréady been appointed if any of them were belonging
to the reserved catégory. ‘

7. " However, it is Eeft'ﬁpeﬁ to the authority to ’
conéidef the case of the applicant for promotion on general
merit alsoc and the consideratioﬁ may not be necessarily
confinedto the question of reservation. The authority concern ey
shall examine ali the questions irrespective of the contentions
raised 'in the uritten statement independently. The represen-
tatiop'bé didposed of expeditiously and as far as practicable

\

within a period of two months from the date of receipt copy
B . s
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of this order. The decision shall be communicated to the
applicant. If the applicant feels aggrieved by the said
decision he will be at liberty to adopt remedies in accordance

with the lau including ppproaching this Tribunal in which

event the contentions urged by both the parties in this 0.A.

" as may be relevant will be open to be agitated.

8. The 0.A., is disposed of in terms of the above order,

No order as to costs.
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MEMBER (A

VICE CHAIRMAN



